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THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

’ OA No. 1192/93 ..
.
sh. Jaswant ¢ingh .l

pate of decision:

28.05.93

Petitioner

Tersus

union of India e
CORAM

Hon°ble stice Mr.

Respondents

g.K. Dhaon, Vice Chairman

Hon°ble Mr. S.R. Adige, Member (A)
i for tne petitioner .. DPetitioner in person
L
JUDGEM . N T (Oral)

The rel’'ef sotgh™ I this application ‘s that the
respondents be directed to treat ris promotion in the hig'er
grade from 1.11.1977 and he should be given arrears of way
etc. w.e.Zl 13.8.80

The petitioner Wwas p->noted as Inspector of Wo-ks
Gradb-1-1 ajhcc ba.is vide ljet-er dated 6.9 79 ¢nd he

d : ined in that capaci~y on 12 .80 He ad» gv el
repre entat. ns aga.nst the ~lihc g Wen, i
" ~6.7.84 he was iif rm ¢ “'at s.n > e ré-boen PruOY as
P -0 Crad -II. purely on edlt v .»ig, ‘he oull b2 JNA izied
o) RS Ghe (N Mt »  next . eay veguioT s toon 78 Iow
G de s 4.5-1"0. _hereaft 'r, h =} nctl.er
re rese.t-’ 21 on 2”8 "4, _ubce u>t.. fats de f rther
rap.2se1.é :1cn7, *he iov W wia 2 A Uack 1 88.
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s .‘ggncerned authorities. In any case, he should have filed tHis

4
application within 6 months from 14.10.88, when he made the
last representation. This application, therefore, appears to
be hopelessly barred by limitation. ‘
The application is dismissed summarily.
Ao oy
( S.R. Adige) ( S.K.’/Dhaon)
e Member (A) Vice Chairman (J)




